an=

Title: Submission Regarding Listing of the Constitution (One Hundred and Twenty Second Amendment) Bill, 2014 in List of Business for consideration
and passing.

SHRI DEEPENDER SINGH HOODA: Madam, my point of order is under Rule No.220 of Rules of Procedure and Conduct of Business in Lok Sabha. I
had given a notice also. I seek the indulgence of the Finance Minister also who is present here. Under General Provisions regarding Financial
Business, Rule 220 clearly states:

"Notwithstanding that a day has been allotted for financial business under rules 207, 208, 218 or 219, a motion or motions for leave to
introduce a Bill or Bills may be made and a Bill or Bills may be introduced on such day before the House enters on the business for
which the day has been allotted."

This is regarding business that can be taken up on a day allotted for financial business. Now we are discussing Demands for Grants. This is
financial business. Never a Bill has been introduced for consideration and passing on the day that has been allotted for financial business. Madam,
this is absolutely in contravention of Rule 220 and I would seek your ruling on the same.

PROF. SAUGATA ROY (DUM DUM): Madam, I am on the same point. Let me read out Rule 220 which deals with the business that can be taken up
on a day allotted for financial business. It says:

"Notwithstanding that a day has been allotted for financial business under rules 207, 208, 218 or 219, a motion or motions for leave to
introduce a Bill or Bills may be made and a Bill or Bills may be introduced on such day before the House enters on the business for
which the day has been allotted."

Now Mr. Sadananada Gowda, the Law Minister, has introduced a Bill. We did not object to that because on a day that is allotted for financial
business the Government can introduce a Bill. But that is all. It cannot take up for any Bill consideration. The Deputy-Speaker also mentioned the
same thing.

The debate on Demands for Grants is going on. After that there will be the Finance Bill and after that there will be the Appropriation Bill.
Normal practice in the House is that during financial discussion before the Budget is passed there is no recess. Secondly, during this period no other
business can be taken up. So, the House is in possession of the Demands for Grants. The Government cannot take a cavalier attitude and suddenly
decide things. We learned from whispers last evening that they were going to bring the Constitution (122" Amendment) Bill. This is not the way
Parliament can be run. Under no circumstances should we allow discussion on the Constitution (122"d Amendment) Bill, that is the GST Bill. Mr.
Jaitley will have the Appropriation Bill passed. Only after the appropriation for the whole amount is passed can this Bill can be taken up. Under no
circumstances can this be taken up at this time.

Also Madam, we suddenly hear in the evening, as somebody told me, that tomorrow the GST Bill is coming. I said, what is so hush-hush about it?
People do not know about it, the Business Advisory Committee does not know about it. Suddenly it is the brainwave of some Minister, maybe the
Finance Minister and they decide that they will bring this Bill on Friday.

The Deputy Speaker correctly pointed out that you are curtailing the time allotted for the financial business. That means that some Demands
will be guillotined. Members who wanted to speak on those Demands will be deprived of their right. So, I plead with you, please take a firm decision
for once. You just say that the House cannot go according to the Government's whims; it will go by the rules and procedures and the conventions of
the House. Never before in the history of the House has it happened that while the financial business is on, the Government has introduced
legislation for consideration and passing. Madam, you take a stand. You are the guardian of the House; you are the monitor of the House. We shall
all stand with you if you establish the parliamentary rules and conventions in this House.

SHRI NISHIKANT DUBEY (GODDA): Madam, I want to quote Rule 389. It says, "All matters not specifically provided for in these rules and all
questions relating to the detailed working of these rules shall be regulated in such manner as the Speaker may, from time to time, direct." #sa, st
@I acifydt ardl & wisol faer & dia.. . (emener)

HTotofler arezrer @ 3o8 dicior difne, Forar aft aférore 3
€| (zraumr)

oft forférentoar ga aen 3= dictol @t aifrpTs oref 37...(EaHreT) st JIUSTT WIS Ferl, 3 U6l wWise adl 38t & el 389 waar & s st adf¥d ardf 8 sl sdtess forr dat
A 51 B3A W detron aradl &, aen el &) anuel ameft are wdl, sarer amelt urdt Bt dew I el ara @l e @ e en [ @s e sEsRt den, B 2t
a1 o1l 3121 eron & weon & v wa 389 wdtasz @t 2w aifforz 3 2 afiz & we Ao Son aifgu.. . (wraener)

SHRI TATHAGATA SATPATHY (DHENKANAL): I would like to say thata€;.

Motofler areerer ¢ dtovar anseft ot o @eon arsat &) Tathagat ji, I will allow you also. amu 3 afyws &, & sradt arT Fojelt, @@t ol Jyojelt; s 3ra saor swar &, &
anmucht amer ojoft



SHRI M. VEERAPPA MOILY (CHIKKABALLAPUR): Madam Speaker, when our friends raised the plea that the matter should have gone to the Standing
Committeead€].
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SHRI M. VEERAPPA MOILY: Madam, I am referring to the same thing. You are kind enough to mention that earlier Bill, that was 115" Amendment
Bill to the Constitution in 2011, was referred to the Standing Committee. The Standing Committee gave a report and that report has lapsed after the
lapse of the Parliament. They have presented the Constitution Amendment Bill in December 2014. Since then, four months have passed. They could
have referred this matter to the Standing Committee and the Committee would have given the report.

Another point is, it is not as if the new Bill is the replica of the 115" Bill. There are ten fundamental differences between the two Bills. Madam, it is
just like a cart sunk in the mud. Again it is further sunk with this kind of a Bill because as on today, there is no consensus on various issues among
various States. There are issues which have to be deliberated at least by this House. The Standing Committee can deliberate and reflect on that. You
can ask the Committee to give a report early so that many of these confusions may be cleared. It should not again get into a mission. This is a Bill
which has to be operated upon.

So, this kind of a hastening up of the whole Bill today after presenting it in December without referring it to the Standing Committee is not going to
deliver the goods. ...(Interruptions) If they are really sincere in presenting the Bill, getting it passed, and also operating or implementing it, I think,
there should not be any objection to refer it to the Standing Committee. That is why I can just state, I thought, in a detailed way the ten substantial
differences that I have listed out. ...(Interruptions)

HON. SPEAKER: Sorry, that is not correct. You are saying that it should be referred to the Standing Committee.
...(Interruptions)

HON. SPEAKER: But on that point, I have already made it clear. That is not the question here.
...(Interruptions)

SHRI M. VEERAPPA MOILY: Now they say there is no difference but there is a fundamental difference between that Bill and this Bill.
... Interruptions)

HON. SPEAKER: Everybody should not speak. Please sit down.

...(Interruptions)
HON. SPEAKER: All learned people should not speak at one time!

...(Interruptions)
HON. SPEAKER: Let him complete.

...(Interruptions)

SHRI M. VEERAPPA MOILY: For example, a number of substantial provisions in the One hundred and fifteenth Amendment Bill have not been
followed up in this present One hundred and twenty-second Amendment Bill. ...(Jnterruptions)

HON. SPEAKER: That is not the issue. We are discussing only on a paint of order.
... Interruptions)
SHRI M. VEERAPPA MOILY: I am referring to the Standing Committee. There is a fundamental difference. ...(Interruptions)
HON. SPEAKER: On that, I have already given my decision.
... Interruptions)
SHRI DEEPENDER SINGH HOODA: It is not only about the point of order but it is also about propriety. ...(Inferruptions)
SHRI M. VEERAPPA MOILY: The Government may have a scant respect for the Standing Committee. You have to uphold it. ...(Interruptions)
HON. SPEAKER: Again, we are not discussing that point. I am sorry.
...(Interruptions)
SHRI K.C. VENUGOPAL (ALAPPUZHA): It is not only a point of order. It is also a question of propriety. ...(Interruptions)

HON. SPEAKER: Listen to me.

On 19.12.2014, the Bill was introduced; then again on 14t March, in the BAC also we have discussed and we have allotted four hours. At that time
also whatever was said was this. It will not go to the Standing Committee. That decision is given. Now you have given a letter. But that point will



not be discussed. I am sorry.

... Interruptions)

SHRI K.C. VENUGOPAL: It was not discussed. I have the BAC Report of 20th April. ...(Interruptions)

SHRI TATHAGATA SATPATHY: I am not going into too much of technicalities. I have a very simple point.
In rule 287 about Business Advisory Committee, it is clearly stated:

"At the commencement of the House or from time to time, as the case may be, the Speaker may nominate a Committee called the
Business Advisory Committee consisting of not more than fifteen members &€}"

It further states:
"It shall be the function of the Committee to recommend the time that should be allocated for the discussion of the stage or stages of

such Government Bills and other business as the Speaker, in consultation with the Leader of the House, may direct for being referred to
the Committee."

That is one part.
The second part is this. Rule 292 says:

"No variation in the Allocation of Time Order shall be made except on a motion made, with the consent of the Speaker and accepted by
the House: &€} "

Therefore, when the personal freedom and the personal involvement of every single Member is concerned, as Prof. Saugata Roy already said earlier,
why is there so much hush-hush in a simple thing as the introduction of GST?

Madam, I would like to state right at the very outset that my Government in Odisha is supporting GST. We have no opposition to the
idea....(Interruptions) Please listen to me. You are a senior Member. Please have patience....(Interruptions)

HON. SPEAKER: I will allow you to speak after him. Tathagata ji, please conclude.

SHRI TATHAGATA SATPATHY: My point, Madam is, is there something happening for which they want to trample on the individual freedom of every

MP? This has nothing to do with the Party. This has nothing to do with the political considerations. The only thing I am saying is why this is
happening and why is there so much hush-hush activity. Madam, this is infringing on the Chair. This is affecting your credibility, the credibility of the
Speaker.

HON. SPEAKER: There is nothing like that. My credibility is intact. Do not worry about it.

SHRI TATHAGATA SATPATHY: By damaging the Speaker, they are damaging the democracy and damaging all of us. I beseech upon you, Madam, do
not allow, like other hon. MPs have said, this kind of a convention to settle in this House.

HON. SPEAKER: Your point is well taken.

DR. M. THAMBIDURAI (KARUR): Madam, the hon. Member Shri Dubey has quoted Rule 389 with regard to your Right. You have every right to take

up any Agenda. We have no problem in it. My concern is with regard to the Demands for Grants because guillotine is fixed for 28" April. Will you be
able to complete the discussion of all the listed Demands? I have no objection with your right but my only concern is whether you will be able to
complete the discussion on all the listed Demands or will you be postponing the guillotine? If you are postponing the guillotine, we have no problem.

HON. SPEAKER: Now, the Finance Minister.
... Interruptions)

HON. SPEAKER: We have heard your Party Member. Otherwise, everybody would like to say something.

SHRI BHARTRUHARI MAHTAB (CUTTACK): Madam, I just need one clarification because on 19 t" December when the Bill was being introduced, 1
had raised this matter and suggested why not refer it to the Standing Committee. At that time, the Finance Minister had responded to my query and
he said that it will be discussed, decided at a later stage. We have come to that later stage today.



We heard from outside, it was not the property of the House yesterday till the House rose at 6.45 p.m., that this Bill is being listed for
tomorrow's business. So, my question is, if I am going to give certain amendments to this Bill will I be able to do that? I was told I have to give it
before 6.00 p.m. I said, if I give it after 6.00 p.m. or give it before 10.00 a.m. the next day, it means the same thing. So, both of us, Prof. Roy and
myself, tried to draft certain amendments and we have given certain amendments. But it was in a very hurried way that we had to rush through
these amendments and give them.

These are constitutional amendments and you understand the exigencies. This has to get the approval of the President. If I have to move
certain amendment, it has to get the approval of the President. This is the rule. Is this the way how a Constitution amendment has to be moved?

Wigrel [eprt iz Il sidrer & e Adl den Jace orRl siqrer e aidl (off 2efa gam F3i): sm féewar 3 @ @2 38 47 ... (waensr)

oft srialy sEam : @ @3 3@ &, W8 @A anues! widt gwell anfdw; You are not supposed to ask that question. The question is, the Minister himself had
assured....(Interruptions) Should we have a debate here?

AToTofleT 3lEIgl & 31 A e a1 Sy & s ech! ar ot 38 &
€| (zauen)
SHRI BHARTRUHARI MAHTAB: My question to you, Madam, is if I am moving certain amendments...(Interruptions)
arotofler arezgl 3 3o anudhl an oft st 3 an arft &) Now, the Minister will reply.. segiar aiu zradt aw zwarsi oft &) Let him say something.
...(Interruptions)
HON. SPEAKER: Yes, Mr. Minister. Please listen to him. az sft 21 22 &) ot arg 3 o aw @y

THE MINISTER OF FINANCE, MINISTER OF CORPORATE AFFAIRS AND MINISTER OF INFORMATION AND BROADCASTING (SHRI ARUN JAITLEY):
Madam, just now some queries have been made. In fact, my friend Shri Satpathy went to the extent of saying why there is hush-hush. I do not think,
since this Parliament has been constituted, any legislation has been more debated, argued within the political framework of this country before it
comes up for final consideration before the House as much as the GST Constitutional Amendment Bill. It has passed through various Governments.
Today, we are in 2015. It is also the maturity of our political system as to how we converge to a particular decision and on matters which have an
impact on fiscal federalism, how everybody comes together to a particular view point.

If we look back, it was in 2003 that the first NDA Government had appointed the Vijay Kelkar Committee. That Committee had come up with the
recommendation. Based on that recommendation of a Committee set up by a previous Government, it was the UPA-1, which in the Budget of 2006-
07 said that they will now try and bring the GST in the country. It appointed an Expert Committee...(Interruptions)

HON. SPEAKER: Now you listen to him. This is not fair. Saugata Royji, you are such a senior Member.
SHRI ARUN JAITLEY: Mr. Roy, I am only reminding you that you have had various stages of this.
HON. SPEAKER: He is answering for that hush-hush thing.

SHRI ARUN JAITELY: I am going to answer Mr. Roy also. Thereafter, because you are to impact on fiscal federalism, this House alone is not
sufficient. Its Standing Committee alone is not sufficient. You have to inter-twine the entire discussion with the States because the rights of the
States are also going to be affected. Therefore, a parallel mechanism as far as States are concerned was set up in 2008 by the UPA itself.

From 2008 till 2015, we have had an Empowered Committee which functioned in a completely non-partisan manner. Dr. Asim Dasgupta was
the first Chairperson. He belonged to the Left Front. Mr. Sushil Modi was the second Chairperson. He belonged to the BJB, NDA. Mr Abdul Rahim
Rather of the National Conference was the third Chairperson and now Mr. K.M. Mani of the UPA is the fourth and current Chairperson.

So you have had across party lines an evolution which has taken place and all the Finance Ministers of all the State Governments sat together.
There are sub-Committees comprising of them. Thereafter, finally when the Bill was introduced by the UPA in Parliament, from 2011 to 2013,
parallelly the Standing Committee went into every provision. So you have the Empowered Committee going into it. You have the Standing Committee
going into it.

SHRI BHARTRUHARI MAHTAB: But both of them also interacted.

SHRI ARUN JAITELY: Yes, both of them also interacted. Mr. Mahtab, I am glad that you have said that. Finally the parliamentary wisdom and the
wisdom of the State Finance Ministers converges into a larger consensus or a virtual unanimity whichever word we prefer to use is arrived at. So, we
have gone through an evolution of expert committees in the last 12 years. We have gone through three different Governments. We have gone
through the Empowered Committee with four different Chairpersons. We have gone through two to two and a half years' of deliberation in the
Standing Committee.

Now after this exercise of political wisdom of the entire process, this has now converged in what the consensus is. Even before requesting the hon.
Speaker to take it up and after a consensus had been arrived at in the month of December when we introduced the Bill after the final draft, I again
called all the Ministers on two occasions. After all this, the Finance Ministers representing different State Governments and different political parties
have all converged on the same question.

I think what is at test today is not merely the advantages of the GST which we can separately discuss when the Bill is taken up in a few
minutes for discussion if the hon. Speaker were to permit that but it is also the maturity of the political system that we have spent 12 years and we
have come to a consensus, how much more will India wait for the advantages of this?



SHRI TATHAGATA SATPATHY: There is a saying in Odiya which means you do tapsya for 12 years and then at the end you fry it, chew it and eat it.

SHRI ARUN JAITLEY: At the end of that fgpsya, I can assure you that as a consuming State, Odisha is going to be one of the largest beneficiaries.
Therefore, the more you delay, the more you are going to hurt the interest of those consuming States...( Interruptions). On procedure, we have not
had and I say this without fear of contradiction a more extensive debate on all forums including the Standing Committee than we have had on this
Bill. There is no other precedent since 1950 of any other legislation to this effect. Nobody has a monopoly in trying to stop the growth of this country.
Let us be very clear about it. Now, if State after State says...(Interruptions)

PROF. SAUGATA RQY: We are not saying anything against the Billa€| (Interruptions)

SHRI ARUN JAITLEY: You are only saying that let it be delayed...(Interruptions)

SHRI K.C. VENUGOPAL: We are not against the Bill. It is a question of procedure...(Interruptions)
SHRI ARUN JAITLEY: Shri Venugopal, please permit me.

HON. SPEAKER: Let him complete.

SHRI ARUN JAITLEY: I am only saying that the UPA must start supporting legislations which it itself introduced. So, the new wisdom that has
dawned on you that you have difficulty with legislations which you yourself created. This is the kind of a contradiction which at least I am not able to
understand...(Interruptions) You should be happy that the good work which was done by your Government, I am accepting that, complimenting you
and taking it forward. Therefore, do not try to delay the eventual passage of something which was started by your own Government.

Madam, all that I am saying is that under Rule 220 read with 389, Rule 220 is only a provision with regard to introduction of a Bill. The introduction
has already taken place on the 19th of December. Rule 220 does not deal with the passage of the Bill. All that we do is we start the discussion
today. I will open the discussion. Obviously today being Friday we do not have adequate time for everybody to speak. We will continue the discussion
into the next week and by that time if anybody wants to move an amendment, or seek a clarification, I have no difficulty. We can have a debate. I
have no difficulty. I would therefore urge the hon. Speaker to kindly permit the starting of the discussion today.

arotofler arezigi @ wlol dldian, 216 @i 3@ Sloil 3 A v & o sy It is not that after Shri Deepender Singh Hooda, again Shri Kharge will speak. If Shri Kharge
wants to speak now, you may see to that. zisa sft s omerst & sy A aga M &

3€ | (czraemon)

SHRI DEEPENDER SINGH HOODA : First of all, while we were on the matter of procedure and on the matter of Points of Order, the hon. Finance
Minister has chosen to make and score some political points by saying that it is our party's legislation that he is carrying forward. BJP's record is all
too clear, from the nuclear deal to even this piece of legislation which was even opposed by the Gujarat Government. Now they are supporting it.
Our record is also very clear.

aiorofler areagt @ dilog offt, se-3eR @l o ssas Akl Mt wrge uz Aty
SHRI DEEPENDER SINGH HOODA: He made some political points and so we have to answer that.
aotefler aeegr ¢ A aft fAer uz @@ & Only on this Bill.

SHRI DEEPENDER SINGH HOODA: Their record is all too clear for everybody to see. The Government of Gujarat opposed this piece of legislation.
Now they are championing it. They opposed the civil nuclear deal. It is always the BJP which has taken a U turn. Now they are preaching.

Madam, coming back to this particular point, on the question of the Standing Committee, we are on the principle of propriety. We feel that it is highly
improper for the Government not to go the Standing Committee. When we heard the reply of the Finance Minister through you, we did not rise up
again.

HON. SPEAKER: Again, it is not the reply. It has been decided by me earlier also.

SHRI DEEPENDER SINGH HOOQDA: It is improper but the rules permit them and so let them bulldoze the Parliament. On the question of Rule 220, it
is impregnable. Rule 220 clearly says that you can introduce a Bill but it is not for consideration and passing. Rule 220 is on the guestion of financial
business. On the financial business, Rule 220 as read with Rule 221 which is provided for the timely completion of financial business. The
Constitution makers are very clear on this. This rule is highly impregnable. If the Government, let me give a warning to the Government through you,
chooses to ignore this Rule 220 they will have to amend this Rule and for the first time in history the Rule Book will have to be changed for the
financial business. This is something we cannot be party to. This is something which we are going to oppose tooth and nail and if the discussion on
the GST is going to take place today, then all of us are going to oppose it with all the might at our command.

SHRI MALLIKARIJUN KHARGE (GULBARGA): Madam Speaker, I am thankful to you for calling me to speak. Though I have come late, you have given
me permission to speak.

Totofler arezrer & amu dre ame &, Afdser amu andt @t fadte aa difdresm
off aifecrerrsior @Sl & wigien, & ardl ot Rdle ordl avaen g Aot a1321 3 aga-3r eflell B sgal 6t asis A arc fdie 2 sieft & sere & ardverr giar a1 v ordl g

ardicen, s wivdleygrore sptsdc fer B fére sradbt wranfer 2 Afdvor somar ue frar 2 R se@t aga A om apisdicr ame s &) S o adisdica amd & and it is a new Bill
because they were referring to our earlier suggestions. sizin & giar 2a1 & 521 Rier @t 2Eer wardt @t drom swon arfdw e apR T wadt @) ordl dioten &



a1 it @ formra difse) 22Eer wddt @1 i o & o 33)...(craere)
AToTof T arewigl : 3ol ardl w2 aal a1 gt 3
8€| (=rmerer)

SHRI MALLIKARJUN KHARGE: Madam, We must also share our views. 3e& aircpet & & uacl &2 [iet @t #0391 didt ot ferd 4. (o) s 208e1 el @l
fietol & fére safem @e 3@ & ariifts 2wl aga-2i acdifern &) o aga-31 dforst 8l & M Fannfam & fp Siu Bydee w2l &l oIFed &) 3PR 3N Ugg fGol =1 var #idiel @1
A &el 8, IS dIFS D & $AD] GoIRT 3N &6 fiaabae Aol el 38 & b g1 fAuer sach e 3 & stz arsel &t #gg oidl wen ared 8 wisel fiferecs ba sfoel & &
&, °Ig i ara otél 8)...(craener) st @ ot sifot anfbfarier & &) et & el wseid 593 U2 [33melel el Mal Ad SIb &) F12 Be-BIC 3FISHCA Ol Aol FT591 warct
@l el &, fORIE 9 5 ITIE & A §) PR U O el o & dl a1ud 1o sl Fe & 3k PR & e & @2 amd & dl 3ad fom o gaa aant & Madam, 1
agree that you have got the supreme power. Under this Act, you can suspend any law; you can make any law; you can suspend any rule and you can
also allow anybody to speak within your discretion. # smu2t sndter e § 18 @18 s21 acb Wisola f&el @1 s31 a1 A arepAfl ol Slb oldl 2, 3mu 331 A o
FTEe1 wpardt @Y arar 2oy & 39rb Raenw oidl &, Afdser aal A GifSe) aPR A U Tl @l & R ab odl 8, a e feafen 87 e e & fw 3, Ryowee &
fere &, wnfdrn awe! & e 3)... ()
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SHRI MALLIKARJUN KHARGE : Madam, You can use your own discretion. &2 arz e &k 2 3z 3P s @ D20 gan ol < witkmicd 3adsf ol 3 @5
gersifdtar aom This is not good. ...(Interruptions)

SHRI K.C. VENUGOPAL: Madam, I have also given a notice. ...(Interruptions)
HON. SPEAKER: This is not the way. Please sit down. I will not hear anything.

Shri Karunakaran, what do you want to say?

SHRI P. KARUNAKARAN (KASARGOD): I fully respect the Chair and the Chair can take any decision. Before you take a decision, I would like to
submit that there was no discussion in the Business Advisory Committee about this Bill. I fully agree that the Finance Minister has made long
remarks on this issue. But at the same time, this is a new Bill. So, we want time to study this Bill and also to give our amendments.

The discussions on the Demands for various Ministries are going on. After that the Government can take up this Bill. Otherwise, it can be sent to the
Standing Committee. That is our submission.

arrotofier aegl @ Yoraoget Sft guen do Sigw) 531 A6l M &) v KT A BT ol I Y IR F|
€| (craumn)
Fololler 3fea1el & ol it wowr 3x &, I wse 3w siig 33 &)
€| (zmau)
Arelier Jreerel {9 aR-aR foam o1 fwand) Jor oft fsara uddl 31 Jior et ar st ofl, 3/ 3 cier a8 ara o
€| (o)
HON. SPEAKER: MNobody will say anything.
...(Interruptions)
HIGToTRT 3e=A8T : HS P dlctol 3a1 2 oral? Ao amueht ar off) amu 2 € 521t 3 cPmId A W Kot ol 81 uen
€| (wraurm)
HON. SPEAKER: Shri Premachandran, today I will not allow you. I am sorry. I have heard enough. I have heard all of them.

...(Interruptions)

HIGToTRT EABT & HTeiel AP, Aot Jah! @t it &) ugcht aw o F soen &t waon el > Aol off x1sa1 St 1 o @ Jorf @ 2wl cer i d@ier 32 & [ @E orn f@a 2, 0E
@l arT & v oidl &) @1s fear 19.12.2014 @ s san em Adgain, I am repeating. 31 smwn oft wg =1 gan en [ @ *2Ee1 @it @ ordl smweft @ Sit ot 8 8 sen & s



Vo A wet &) 330 aw@ 14 At @t dho.of, g€ o, 30 SR R0 s it vl gam en aire Bl uBBef 3, A v anT Akl Bt 2o B ot w28 F, S R off s @
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8 21 awer oft 31 @ B ager 3 Ratigar o2 afiea Baasa wzar 2 3tz A 28 arfta @il BrelRer ot avoll eieelt &) 20t A g Y 3 Brevietel w391 Raigsr Bf2 s ©@ dwr deen
R oft e it A aft St aPksde 331 Bt aer B, IorHt awt oft 3 B, A Jom AR, AR sy s U g e wz 1, @ that will be better.

SHRI ARUN JAITLEY: I will make my opening comments for a few minutes. It can be taken up thereafter. ...(Inferruptions) After that, it can
continue on Monday. ...(Interruptions)

Feroit arezrer : No, not on Monday. #i2 @ Baiga o aficar BR smidly 531 oft o g1 aovon &) 538 Rro anwe) gss Aden udam

€| (o)
SHRI ARUN JAITLEY: It has already been introduced on 19t March. ...(Interruptions)
HON. SPEAKER: It has already been introduced.

... Interruptions)

SHRI ARUN JAITLEY: The hon. Speaker has allotted four hours for it. I mean the BAC has allotted four hours for it. ...(Interruptions)
MoToller areerel § @b arel a6 & R anf &3t age w0y Bais sifw sfica v aaf awlt 3

€ | (czraumer)

SHRI ARUN JALTELY: Even if it takes more time, we can sit for a little extra time. I will suggest, subject to the flexibility of maintaining the entire
time available for the financial business should be given to the hon. Members. There is no difficulty. The Government is prepared for that. Let the
discussion start. Thereafter, at any time that you fix for Monday it can be taken up. ...(Interruptions)

Fersiter arezist & T fordeet &
8€ | (craumer)

HON. SPEAKER: Again I am requesting him. 3 st arer 2 fore & s 24 &, o1 ot sma das 22 &
€ | (zraumen)
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Rule 220 read with Rule 221. Rule 221 says:
"In addition to the powers exercisable under these rules, the Speaker may exercise all such powers as are necessary for the purpose of
the timely completion of all financial business including allotment of time for the disposal of various kinds of such business, and where

time is so allotted, the Speaker shall, at the appointed hour, put every question necessary to dispose of all the outstanding matters in
connection with the stage or stages for which time has been allotted.”

Therefore, we agree. Suddenly, it has come up. You could have given it in a regular time-table. It has not come. At least, the hon. Finance Minister
should agree to your suggestion. Always he obeys the rules. But this is the first time that he is * the Speaker's order This is the first
timea€, ...(Interruptions)

HON. SPEAKER: This is not the way. He is not disobeying.
.. Interruptions)

Totofter areRtet @ weftor xrsat off, @18 an ot 3 aidf smost He has not disobeyed anything. am doft ar wee &, b2 wead 2 i & vazmisr w2at on 24 g Please do
not say that.

...(Interruptions) 3€; *
oft aifecroralor Tsan: waRIdGel weet i Afror ! & 3. Aftver My ST B ol AT B F)
AToTofter 3Te1l AT AT eI WT GFURaT of B
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oft forfdrmroa g dtsw, @iar vs grper & fvara 3faw; 21 a1 iz Jor it v & R aore v & ar sisyer alar §, gt ar ol Al 3 wia os g ferad &, da
2ican 740 3fiaw In 1985, the two Budgets were presented on 141" and 16" March, 1985. serdt uzafiorer sttass ot 53t dt? ama Rt aes B @ @2 3 37



g2z, @1 oft wisoifdrier Aez usel eites s A amer 3, sl A amE) e aren 2 1 On 5th March, 1975, the Minister of State for Finance apologized to the Lok
Sabha on account of presentation of the Gujarat Budget for 1975-76 in the Rajya Sabha before its presentation in the Lok Sabha.
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HON. SPEAKER: I will request him. Let him answer.
... Interruptions)

SHRI ARUN JAITLEY: Madam, I am extremely grateful to Shri Kharje ji. He has drawn your attention to various rules. Now, Rule 220
says....(Interruptions)

SHRI N.K. PREMACHANDRAN (KOLLAM): Rule 221 is very specific....( Interruptions)

HTatolter areeiar & Sreeft off, amu der ase, 3 van & aeen; Yes, Mr. Minister, you please go on. Do not hear them.

SHRI ARUN JAITLEY: Rule 220 is an enabling rule which permits introduction during the financial business. There is no prohibition in Rule 220. The
prohibition which Shri Hooda is repeating is what he is adding on his own. It does not exist in Rule 220. If you come to Rule 221, in fact, it resolves
the entire problem. It gives flexibility to the Speaker. As far as the financial business is concerned, the Speaker will have all the powers to adjust,
readjust and ensure timely completion. Rule 221 does not say that any other legislation cannot come up.

On the contrary, Rule 221 gives the flexibility as far as the Speaker is concerned. Now, in exercise of that flexibility, all that I am saying is, the
matter has been listed with your directions, there is a sanctity of the matter being listed today. Therefore, I will make a few introductory comments.
I would be as brief as possible. ...(Interruptions) 1 will introduce it. Thereafter, at a time on Monday you fix up, the rest of the discussion can
continue. If anybody wants to move his amendments, he also has adequate time.

They had time since the 19" of March. Since the 19t" of March, nobody has moved an amendment. I am saying this at the cost of repetition
that this is a particular Bill for which we have strived for 12 years, and a lot of good work has been done by various Governments, even in the past.
Every day it has evolved. I will explain the circumstances as to what are the two clauses that have evolved. After all, the Standing Committee in
2013 gives a Report, and makes certain recommendations, the Bill which accepts those recommendations will be slightly different from the 2011 Bill
because it has accepted the recommendations of the Standing Committee.

One or two suggestions which the Empowered Committee of the State Finance Ministers gave are the ones which have been added to it. Once you
allow me an opportunity, I would explain. This is the Bill which the whole country is looking to, which will help the revenue situation of various States
as far as the country is concerned. That is why, most States are enthusiastically waiting for it. The entire community in the country, which is the
indirect tax paying community, is looking forward to it. Therefore, we should not set negative signals as far as a Bill which is achieved at through a
larger consensus is concerned. We can open now and using your flexibility under Rule 221, we can continue on Monday.

DR. M. THAMBIDURAI: Already I have raised some concerns. Today, the Minister is asking for introduction. It is okay. Then, on Monday, he wanted

to have discussion. What about the Demands? We are going to have Guillotine on 28", Where is the time to discuss the Demands? That is why, I
am requesting you to postpone the Guillotine. If you accept to our request, we have no objection.

SHRI ARUN JAITLEY: The Speaker would adjust the time. ...(Interruptions) Under Rule 221, you have all the flexibility. ...(Interruptions)
DR. M. THAMBIDURAL: There is no time limit. ...(Interruptions)

SHRI ARUN JAITLEY: The Deputy Speaker would realize that we can sit a few hours extra. All that flexibility is available with you in the rule cited by
Shri Kharge. ...(Interruptions)

DR. M. THAMBIDURAI: Are you going to allow the discussions on all the Demands? That is all. If you allow discussion on all the Demands, there is
no problem for me.

SHRI ARUN JAITLEY: I told you, the Government will cooperate in all the Demands be taken into consideration. That is the end of the matter.
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SHRI BHARTRUHARI MAHTAB (CUTTACK): In good faith, the Members agreed for a time. They have never agreed — nowhere it was discussed that

this will not be referred to the Standing Committee. That is what I have mentioned in December. On the 19 th of December, when I stood up at the
introduction stage, we never objected to the introduction of this Bill.

SHRI ARUN JAITLEY: The Bill has been there for two and a half years before the Standing Committee.

SHRI BHARTRUHARI MAHTAB: At that time, IGST was not part of the Bill. We have understood that the GST would be a single tax, now we have
SGST, now we have IGST in this new Bill. This has repercussions. I am not going to the merit of the Bill. It is a game changer no doubt. But this is a
different Bill altogether and in a non-partisan way, the Members of Parliament of the Standing Committee should go into this. That is what I have
been insisting since December, 2014. Neither was it decided at any level nor any of us were aware about it that this would not go to the Standing
Committee. Yesterday when we heard that it is being listed for discussion today, then only we came to know of it. In the month of March when the
BAC meeting was held, it was only said that we would allot certain time and we would take it up later. At that time also, it was never said that this
Bill is not going to the Standing Committee.

Now I am making our party's view very clear. Hence forward, whenever this type of a request will come and there is a Bill before the Parliament, we
will always insist that it should go to the Standing Committee.

SHRI RAJIV PRATAP RUDY: Madam Speaker, allotment of time is for the purpose of discussion, not to send it to the Standing Committee.
Otherwise, why will we allot time? When it is to be discussed, then only we put time. So, we have to discuss it and the time allotted for the
discussion of this Bill is four hours. Where is the question of sending it to the Standing Committee? ...( Inferruptions)
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SHRI BHARTRUHARI MAHTAB: Madam, I have the record with me. Please go through the record. ...(Interruptions)
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